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Cajcavs Building, 15, Civil Lines, Post bag No. 6, JABALPUR- 482 001
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i A copy of the ORDER dated----- $ 1 . 2 ~ . % 0 - -"^-rrv  ......... * P^ssed t y the Hon’ble
Tribunal in the above mentioned case is forwarded herewith for necessary action.
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Applicant appeared in person. i
Before the argument started, he |
submitted that an amount of Rs .26,714/*- 
has already been paid to him on 3 .1 .0 6 . ' 
which, acc or dingo to him, is less than 
his claim. We find th&t the order 
passed by this'-tribunal Stands complied 
with. CGP i s  dismissed.
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